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m'J pushed me to 
After a few min-

,k me upstairs force-
searched the upper 
the meantime, they 

irne noise and ran away."  

wrongs and need to bedealtwith 
firmly, but it must also be effec-
tiveTo drag such matters instead 
of dealing with them expedi-
tiously... have only led to colossal 
waste of time and human re-
sources," justice Menon said, 
adding that lower courts ought 
to dispose of such matters with-
out further delay. 

vvitio-rupeu- 

p1e. Decathlon had argued that 
no FIR could have been 
registered without the written 
complaint of the Assistant 
Commissioner of Police. Police 
argued that the complaint under 
CrPC section 195 has been ob-
tained from ACP and that when 
adaiesheetis filed, tliatwottld 
also be placed on record. 

ZULUS (ill vasmancia lci'W.UU) 

Muslims in the national capital. 
The party will be holding a 

Pasmanda Muslim Senh Milan 
AmSammanSammhFddayat 
Ghalib Institute in Central Delhi, 
during which several Pasmanda 
leaders from BJP will be present. 

Delhi BJP minority morcha 
in-charge and national president 
of the Rashtrawadi Muslim 

wiuluy, diU isd.S1 teru, vYilu i d 

former vice-chairperson of na-
tional commission of minorities. 
"They would also betalkingahout 
what has been done in states like 
Uttar Pradeshthat led to a sup-
port base for BJP and what more 
can be clone," he added. 

Party insiders said in the 2024 
Lok Sabha polls, BJP hopes to get 
support of Pasmanda Muslims. 
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APPENDIX -IV, Rule 8(1) 

Possession Notice (for Immovable Property) 

hereas, 
to undersigned being the Authorized Officer of the DANK or INDIA tinder the Securltlsetion and Reconstruction of 
rianclal Assets and Enforcement of Security Interest Act, 2002 and In exercise of powers conferred under Section 
(12) read with Rule 3 of the Security interest (Enforcement) rules 2002 Issued a demand notice as detailed in the table 
reundor written calling upon the below mentioned borrowers to repay the amount shown In the respective notices 
antloried against their names in the table, within 60 days from the dote of receipt of the said notice, 
to bormwors/guarantors mentioned below having (ailed to repay the amount shown In the respective notices issued u/s 
1(2) within the stipulated time, notice Is hereby given to the aforementioned horrowersfgusrantors and the public In 
moral that the undersigned has taken symbolic possession of the property/wa (Secured Assets) described in the table 
van below In exercise of powers conferred on me under Section 13(4) of the said Act toad with rule 8 and 9 of the said 
Ins on the date(s) mentioned against the respective property. 
to aforesaid borrowers/guarantors in particular and the public In general are hereby cautioned not to deal with the 
operty/les mentioned In the table hereunder written and any dealings with the said property/las will be subject to the 
argo of the BANK OF INDIA for the amount shown In the respective column of the table and Interest thereon. 

Date of 
Possession 
of Assets 

30,07.2022 

Name of 
Borrower/ 
Guarantor 

r. Mukash Kumar 
o Yogendra Presad 
tarma, Guarantor: 
rs. Bimla Kumari 
/0 Yogendre 
asad Sharma 

I. Branch, If. Date 
& Amount as per 
Notice uls 13(2) 

(I) Dhoewar Branch, 
(II) Demand Notice 
Data: 28.04.2022, 
12,14,904/- and 

Interest and other 
expenses thereon. 

Details of property 

To an ad measurable area- 1.00 kath (3.125 decimal),  
bearing Khata No. 920, Khesra No, 669(P), Thana No. 70 
situated at Mauza: Berhna Shanti Tola, PS- Barb, District-
Patna standing in the name of Mukesh Kumar, Bounded:-
North: Mr. Prom Nandan Prasad Singh. South: Nlz Lakhkari, 
East: Sanjay Singh Mi No Hale, West: Sharda Sharma & 
Kameshwar Sharma. 

With further interest at applicable rate till repayment. 

Regional Office: 
rishna Honda Building, 
Akharaghat Road, 
Muzaffarpur-842001 
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Bank ofBaroda POSSESSION NOTICE 
(FOR IMMOVABLE PROPERTY) 

BARODA under the 

ate: 30.07.2022 
lace: Patna 

uthortzed Officer 
Bank of India 

curitisatlon and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 
102 and in exercise of powers conferred under section 13(12) read with rule 3 of the security 
torest (Enforcement) Rules, 2002 issued a demand notice calling upon the 
rrower(s)/Gurantor to repay the amount within 60 days from the date of receipt of the said 
Ace. 

The borrowers having failed to repay the amount, notice Is hereby given to the 
rrowors/Gurantors and the public in general that the undersigned has taken possession of the 
operty described herein below in exercise of powers conferred on him/her under sub section (4) 
section 13 of the Act with rule 8 of the said rules. 

The Borrowers/Gurantors/Mortgagers in particular and the public in general are hereby 
tutioned not to deal with the property/ies and any dealings with the properties will be subject to 
e charge of the BANK OF BARODA for the amount and further interest there of the contractual 
to plus, charge and expenses till date of payment. 

The Borrower's attention Is invited to provision of sub section (8) of section 13 of the 
A,RFAESlAct 2002, in respect of time available, to redeem the secured assets. 

4ame of the Branch! Demand! Description of the Possession Outstanding tme & Address of the Immovable Properties Notice Date Amount orrowor/Guarantors 
Bank of Baroda, Property : Poonam Kumari 20-04-2022 Rs. 62,01,008.92/- 
A.F. Hajipur Branch Proprietor of M/s hree / as on 19.04.2022 
)rrower: M/s Shree Raghuveer Vastraiaya and Tent 03-08-2022 together with 
tghuveer Vastraiaya Mart In Gudari Market Hajipur is further Interest 
id Tent Mart (Prop.- enjoying Cash Credit from our thereon at the 

branch with Equitable Mortgage contractual rate 
s. Poonam Kumari, land and building since 5th plus all cost 
/0 Sri AmitKumar) November 2018, belonging to charges& 
Moh- Gudari Mrs. Poonam Kumari

expenses till 

tzaar Hajipur Near proprietor of M/s Shree
date payments 

Injab & Sindh Raghuveer Vastralaya and 
ink Post-Hajlpur, Tent Mart, Vide register Deed 
St.- Vaishali No. 6710, dated-09-09-15 Book 
arantors : 1. Sri No.-01, Ziid No.-114, Page No.-

11 nit Kumar,S/o Sri 369 to 380, CD- 18, all that part 
dan Gopai Keyal, and parcel of the property being 
Sri Madan vacant land and building lying 
)pal Keyai, 3. Sri and located at Mauza- 
ay Kumar, S/o, Digghikala, Thana- Sadar 
I Madan Gopai Hajipur, District Vaishali, 

yal, 4. Sri Revisional Khata No.- 20, 
anish Kumar, S/o Revisional Survey Plot No.- 

I Madan Gopal 4636,Thana No.-105, Halka No.- 
0 8 , A r e a - 21/4 decimal, 

yai,Ali GuarantorsBoundaries :N: 15 ft Private Road, 
at H. No. 57, S: Kedar Singh & RSP 4635, E: 

Ikbangiaw Road Other member of Cooperative, 
warpur Chowk, W: Other member of Cooperative 
jipur, Dist.- 2. Hypo of Stock & Goods 
ishali, Pin- 
4101 
ce: Hajipur Authorised Officer 

04.08.2022 Bank Of Baroda 

CENTRAL ELECTRICITY ' 
REGULATORY COMMISSION 

3rd & 4th Floor, Charuierink Bllrfinit, 36 Jatipath, it I  
NewDelhi-11111`10011, Phone 23353503, FAX: 23753923 

Website: www.cercind.yov.in .,,,, 

Petition No, 171 /TL/2022 Dated 2.8.2022 
NOTICE UNDER CLAUSE (a) OF SUB-SECTION (5) OF SECTION 15 OF 
THE ELECTRICITYACT, 2003 
An application under Section 14 of the Electricity Act, 2003 (the Act) has been 
made by Rajgarh Transmission Limited, 2nd Floor, Novus Tower, Plot No. 19, 
Sector-18, Gurugram, Haryana-122015 to establIsh i'ransrnlsslon System 
for Evacuation of Power from RE Projects In Rajgarh (2500 MW) SEZ in 
Madhya Pradesh (hereinafter referred to as "Project) on Build, Own, 
Operate and Maintain (BOOM) basis comprising of the follo/!ng elements: 
S. Name of Transmission Element Scheduled COD 
No. In months from 

Effective Date 
1. Establishment of 400/220 kV, 3x500 MVAat Pachora 

SEZ PP with 420 kV (125 WAR) bus reactor 
400/220 kV, 500 MVAiCT-3 nos. 
400 kViCT bays -3nos. 
220 kVICT bays -3 nos. 
400kVline bays-2 nos. 
220 kVline bays -S nos. 
(4 nos. for Agar & Shajapur solar park 
Interconnection & 2 nos. for other RE projects) 
125 MVAr, 420 kV reactor-1 no. 
420 kV reactor bay -i no. 
220kV Bus coupler bay- 1 no, 
220kV Transfer Bus Coupler (TBC)bay- 1 no. 
Future provisions: 18 Months 
Space for 
400/220kV ICTs along with bays: 6nos. 
400kV line bays: 8 nos. 
220k'! line bays: 9 nos 
420kV bus reactor along with bays: I no 
220kV Bus sectionalizer bay: 2 nos. 
(One no. bay for each Main Bus) 

2, Pachora SEZ PP -Bhopal (Sterlite) 400 kV 0/c line 
(QuadIHTLS) (with minimum capacity of 2100 
MVA!ckt at nominal voltage) along with 80MVAr 
switchable line reactors with 400 ohms NGR on 
each circuit at Pachora end 
Swltchablo line Reactors (at Pachora end) -420 kV, 
2x80M VAr Line reactor bays (at Pachora) -2 nos. 

3. 2 no. of 400 kV line bays at Bhopal (Sterlite) for 
Pachora SEZ PP-Bhopal (Sterlite) 400 kV D/c line 
(Quad/HTLS) (with minimum capacity of 2100 
MVNckt at nominal voltage) 

"Note: 
(I) M/s BDTCL (Bhopal Dhule Transmission Company Limited) to 

provide space for 2 no. of 400 kV line bays at Bhopal (Sterlite) for 
terminationof Pachora SEZPP- Bhopal (Sterlite)400 kV D/ciine. 

(ii) Space for future provisions for 400 kV line bays to be kept including 
the space for switchable line reactors. 

(III) The Implementation of the scheme to be taken up only after grant of 
LTA atPachora P.S. 

(iv) The schedule of implementation of the scheme would be matching 
with schedule of RE developers or 18 months from the date of 
transferof SPVwhichever is later. 

2. The applicant has been selected as the Transmission Service Provider 
with the lowest levelized transmission charges of Z408.19 million on the 
basis of the competitive bidding carried out by REC Power Development 
and Consultancy Limited in accordance with the Guidelines issued by 
the Central Government under Section 63 of the Act. 

3. The Central Transmission Utility of India Limited has recommended for 

~LA

ant of transmission licence to the applicant to establish the proposed 
ransmlsslon system. 

4. Based on material available on record, the Commission has, vide order 
dated 2.8.2022 in Petition No. 171!TL/2022, proposed to issue 
transmission licence to the applicant for establishing the transmission 
system as noted In para I above. 

5. Acopy of the application, along with its annexures and enclosures, made 
by the applicant for grant of inter-State transmission licence to Rajgarh 
Transmission Limited before the Commission can be accessed at the 
webslte www.grrtl.com  or inspected by any person in the Commission's 
office byfoliowing the laid down procedure. 

6. Notice is hereby given In pursuance of clause (a) of sub-section (5) of 
Section 15 of the Act that suggestions or objections, if any, to the 
Commission's proposal to grant transmission licence to the applicant, as 
aforesaid, be sent to the undersigned by 22.8.2022 at the above noted 
address. The suggestions or objections received after the specified date 
shall not be considered. 

7. The application shall be taken up for further hearing by the Commission 
in due course. Any person who files suggestions or objections may In 
his/her discretion attend the hearing, for which no TA'DAshail be paid by 
the Commission. 

(Harpreet Singh Pruthi) 
Secretary 


